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\ IN THE CENTRAL ADMINISTRATIVE TRIBUNAL /%))

e ) NEW DELHI
0.A. No. 1595/90 : ‘0g |
T.A. No.- 159

DATE OF DECISION 23,8,1991

Shri Jyoti "Kalash & Another  peyoner Applicants

Shri S¢S, Tiyari . Advocate for the Petitiones(s) Applicant
] _Versus ' | |

prien g1 Totie Boovn vhe,_ weponien

Shri P,H. Ramchandani Advocate for the Respondent(s)

A

CORAM
The Hon’ble Mr. P.K. Kartha, Vice-Chairman (Judl,)

The Hon’ble Mr. B. K, Chakravorty, F\dministrati\ie Member,

Whether Reporters of local papers may be allowed to see the Judgement ? CJ/b_; _
To be referred to the Reporter or not ? VO

1
2.
3. Whether their Lordships wish to see th¢ fair copy of the Judgement ? / o
4. Whether it needs to be circulated to'other Benches of the Tribunal ?

(Judgement of the Bench dslivered by Hon’ble
. Mr. P.Ke Kartha, Vice-Chairman)

fhe applicants, uhile‘uo;king as probationers in
the Indian Railuay Traffic Service (I.R.T.s.),Eiléd this
applicaticn under Ssctioﬁ 19 of the Administrative
Tribuﬁals Act:-1985, praying that the respondents be
directed to issue of fer of apbointment to them in the
‘I.H.S. as has been given to their batchmates, The
app}ication was filed on-7,8, 13590, dn 8.8,1990, the
Tribunal, uwhile admitting_the applicaticn, passed an

interim order to the effect that the respondents are

directed to provisionally allow the applicants to join
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the probationary training in the Lal Bahadur Shastri
Acadery of Administration at MUséoorie, vwhich wvas
stated to be commencing from the third w=aek of fugust,
1290, On 22.8.?990; the lesarned coﬁnsel for the
appliCanrs submitted that the AAministratiVe Officer of
the Lal Bahadur Shastri Academy had informed the appli-

cants that they could repﬁrt to the Department of'a“//
3 ' orders
Personnel & Training to obtain the necesaary/to enabls

the Academy to allow them to;join the training, Thay
reported to the Department of Personnel & Training on
19 th August,v1§90. On 24.,8,1990, the learnasd counsel
For the respondents brought to our notice ; letter

dated 23;8.%990.uritten By the respondents fo tge -
candidates who had ﬁeen declared suCcéssFul in the

Civil Services Examination, 1989 for I.A,5. In terms

of the said letter, they had agreed to the further action

being taken in rsspectlof the successful candidates, In :
O

continued
visw of this, the interim ordsr already passed was/until

Further orders,

2, The facts of the éase.in brief are that the

applicants, while undergoing hrobationery training with

ths Railuays pursuant to their joininguthe I.R. T, S, iﬁ
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1989, aopearad in the Eaa&mak Civil Services (Maln)
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Exgmination in 1989, They wers declared successful in
the iMéiﬁ=examination as well as4in the.subseQUent
intervisw, Applicant No,1 seCUréd 21st position and
applicant No, 2, 27th_pos§tion in thel1989 Examinationf
The respondents had issued of fers of appointment ta.\
other batchmates of the applicants, but not to them,
They dia not give the aéplicants the offers oF.appoint-
ment on tse ground that they had filed the present
application,
3.7 In view of the submissions made by thé learned
counsel for ﬁEe respoﬁdents on 24,8.1990, Ue feel that.
nothing sufvivss'in the‘present application, A similar
application had been disposed of by another Bench of
\this Tribunal without giving any directions to the
respondents in view of the submission§ made by the
raespondents that theiépplicant had been offered appoint-
ment in the i.A.S. pursﬁant to his performance in the’
1989 Examination (Qigg;ba-1629/91 - Prabodh Saxsna-Vs,

Unian of India decided on 5.2.1991),

4, As the raspondents have done the needful in the
matter in regard to the present applicants, no Fultherg'
orders or directions are reau1red to be passed in this

0. A, The 0.A. is accordingly dlsposed of,
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(D, Ko ChakTavot ty) (P.K. Kartha)
Administrative Member Uice—Chalrnan(Judl.‘




